393§ Written Answers

+RePORT OF COMMITTEE ON TRANSPORT
POLICY AND COORDINATIONJ

*439, Sgrr P. K. KUMARAN: Wul
the Minister of PLANNING be pleag-
ed to state: 7

(a) whether the committes opn
transport policy and coordination hae
submittedq its final report; and

(b) if not, the reasons for the delay?

Tae DEPUTY MINISTER IN Thgr
MINISTRY or LABOUR axp» EM-
PLOYMENT anxp ror PLANNING
(Surt C. R. PaTraBur RAMAN): (a)
arnd (5] Adterntion &5 fvited to feplies
given to Starred Question Nos. 302
ang 276 answered respectively «n
August 29, 1968 and February 2g,
1964. The Committee on Transport
Policy and Coordination hag been re-
constituted and it is hoped thgt the
final report of the Committee will he
available in the course of the next s
months or so. T

PrivaTE PROPERTY IN DIZ ARrrA

368. Surt V. M. CHORDIA: Wil
the Minister of HraLTH be pleased
to state whether it is a fact that pri.
vate-leased property in the D.I.Z. are;
is not going to be disturbed under the
Delhi Master Plan?

Tae DEPUTY MINISTER !JN THy
MINISTRY or HEALTH (Dr. D. 8.
Raju): The private leased property
in the DWIZ. area which conforms io
the land use prescribed in the Master
Plan for Delhi will not be affected.

HoNorary FAMILY Pramsimvg EpucA-
TION LEADERS

369. Surt M. P. BHARGAVA: Wijj
the Minister of HeaLtH be pleased
to state the names of the Honorary
Family Planning Education ILeaders
appointed by the Ministry of Healih
together with their permanent aq-

iTransferred from the 8th Marc};
1964.
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dresses and the areag of work assig-
ned to them?

Tre DEPUTY MINISTER v THEX
MINISTRY or HEALTH (D= D. S.
Ragju): A statement containing the
names of the Honorary Family Plan-
ning Education Leaders appointed up
to 31st January, 1964 is enclosed. [See
Appendix XLVI, Annexure No 41.]
A District Family Planning Education
Leader is required to work in the
District allotted to himfher whereas &
Regional Leader works in 4 to 5 Dis-
tricts, The Institutional Leaders gre
required to intensify the Family Plan-
ning Programme in the branches of
their organisations.
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+[IMPORT OF ARTICLES FOR INDUSTRIES
N MaDHYA PRADESH

870. Smr1 V. M. CHORDIA: Will
the Minister of INDUSTRY be pleased
to state:

(a) the nameg and quantities of
the controlleq items asked for in the
mport applications recommendeq by
the Department of Industries of the
Madhya Pradesh Government for

+[ 1 English translation.
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various industries in Madhya Pradesh
during the years 1961-62, 1962-63 and
up to first February, 1964; and

(b) the quantity
tioned against those
each of the years?]

actually sanc-
applications in
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+[Tue MINISTER or INDUSTRY
(Surr N. KaNUNGO): (a) and (b) The
Madhya Pradesh Government have
been requested to let us have a list of
such applications as have been recom-~
mended by their Department of Indus-
tries, with particulars 'of itemg and
quantities recommended. On receipt
of this jist, efforts will be made +to
collect the information as to the actual
quantities licensed.]
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CONVERSION OF TEMPORARY POSTS INTO
PERMANENT ONES

371. Surr LILA DHAR BAROOAH:
Will the Minister of TFiNance be
pleased to state;

(a) whether it is a fact that the
decision taken by the Ministry of
Finance to convert 80 per cent. of
temporary posts into permanent
ones, has not been fully implemented
by all the Ministries so far;

(b) if so,
therefor; and

what are the reasons

(c) whether any instructions have
been issueq recently by the Ministry
of Finance in this regard?

[ RAJYA SABHA ]

to Questions 393

T MINISTER or FINANCE
(Sert T. T. KrisHNAMACHARD):  (a)
Orders were issued in March, 1969, that
80% of the temporary posts in per-
manent Departments, other than the
Posts and Telegraphs Department and
Government Workshops and Industrial
Establishments, which have been in
existence for a continuous period of
not less than 3 years and which are
required for work of a permanent
nature, may be converted into perma-
nent ones. The progresg made by the
varjous Ministries/Departmentg 1n this
regard was reviewed in October, 1961
and it appeareq that, by and large,
adequate action had been taken or
was being taken in the matter.

(b) Does not arise.

¢

(¢) No, Sir, but it is proposed to:
make a further review in the near
tuture.
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t[FLoop CONTROL PROGRAMME

372. Sarr B. N. BHARGAVA. Wil
the Minister of IRRIGATION AND POWER
be pleased to state the amount of
money given to each State out of the
sum provided in the current year's
budget for advancing loans to States
under the Flood Control Programme
and the manner in which the same was
utilized by the States?]
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+1 1 English translation.



